§1 Wilrren Avwer

() Property at time of divorce will
be under national law of husband (c) Pro-
perty in regard to successiom will be under
pational law of the doceased.

In the case of German Democratic
Republic, the information is not available
.as such cases hawe never been dealt with
_ thege. In the case of Deamark also, the
information is not available.

In the case of remaining countries in
Europe, uniform law is applicable and the
Jadians there are not subject to application

‘of Hisdu and Muslim personal Laws.

[English]

Jado-US collaborative project for the wel-
fare of disabled.

6782, SHRI ANAND SINGH : Will

the Minister of WELFARE be pleased to

state ;

(s) whether an Indo-US project on

" digabled is being set up with collaboration

of the Nationa! Institute of Handicapped

Reseéarch of USA and Government of
India; and

(b) if so, the details thereof indicating
fts cost, production capacities and share
‘'of wach party in the collaboration ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WELFARE
- (SHRI GIRIDHAR GOMANGO)
{a) & (b) The National Institute of
Haendicapped Research, US Department
of Bducation and Ministry of Welfare have
esatered into an understanding that the
NIHR will provide funds to the extent of
Rs. 180 lakhs over a period of 5 years
from 1st January, 198S for establishment
of 2 model District Rehabilitatioa Centres
and support to 6 District Rehabilitation
Centres in India., The Government of
India would be meecting the building costs
of the 2 Centres amounting to Rs. 20
Jakhs.

Shottfall in target of mmjor c‘oniponen’t‘s

6783, PROF, RAMKRISHNA MORE:
Will the Minister of PROGRAMME M-
PLEMENTATION be pleased to state ;

abidbYg e
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(@) whether there ks u shortfull in tie
targets set for some mmijir ‘commpensnts. of
20-point Programme during 1985-86;

(b) if so, the defail& thereof stating
the achievement as against the projettions
of vach of the 20-Point Programine;

(c) the States which have shown unsa-
tisfactory performance in the implementa-
tion of the programmes and tbe reasons
therefore; and

(d) the steps contemplated by Gove-
rnment to accelerate the pracess of imp.e-
mentation of the pregrammes ?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A. B. A.
GHANI KHAN CHOUDHURY) : () &
() A Statement giving the percentage

achievement for the period April, 1985—

February, 1986 in respect of the poiats/
items covered in the Monthly Progress Re-
port is attached. In respect of 4 items
viz, Integrated Rural Development Pro-
gramme, Bonded Labour Rehabilitation,
Villages Biectrified and Sterilisation, the

performance is rated as *‘Poor’ i. ¢. beltow

80% of the target for that period.

(c)' The following States have, in over-
all ranking, registered less than 809, achie-
véement .

‘Assam, Bihar, Jammu & Kashmir,
Keorala, Madhya Pradesh,Manipur,
Meghalaya, Nagatand, Orissa,
Sikkim, Tripura and West Bengal,

Reasons reported by the States
are

(i) inadequate infrastructural
facitities and administrative arra-
ngements, (ii) difficulties in regard
to land acquisition including
forest 'and, (iii) shortage of funds,
(iv) shortage of construction ma-
teria) land (v) difficulties in the
identification of old beneficiaries
for second dose of assistance,
Bte. '

(d) From time to time, Govermment
of India takes up the matter with
Yhie States for speedy implementae
tion of the Programme,
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